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Union of India & Others ...

H'ﬂﬂ‘ Hr. Justice u-.c- Srivlstwl,- Vs K
Hon, Mr. K, Obayya, A.M. E

(By Hon. Mr, Justice U.C, Srivastava, V.C.)

The applicant was working as a Superintendent, Central

™

Excise Range in Siswa Bazar, Gorakhpur in the year 1987-88.
It appears that there waes: a2 steep fall ofsugar production

L 3¢ during the season 1987-88, the petiticrmer failed to take
notice of unprecendentsed fall in percentage of reacovery
of sugar shown by the management of the factory. He &lso

failed to take sampls of molasses for sugar seasn 1987-88

and also failed to send the same to the Chief Chemical
Engineer, New Delhi for sxamination to ascertain the
correct recovery percentage of the sugar. Hs also failed
to taks timely action in reporting ::::Zfira accident that
took place in the Factory on 4th May 1988, The applicant
was held responsible for the sames and taking? it to the

X grave nsegligence of duty in his charge, the :pplicnnt was

| B { placed under suspension on 7.7.1988. The suspension

allowance was paid to ths applicant t%l it was subse-

quently enhanced. Beuf Subssquently it appears vide order

dated 25.4.90, the suspension order ua#&ncallld and it was
mentioned thersein that orders under fundamental rules 54-8 q

for treatment of suspension period for the purposes of duty

after the conclusion ofthe disciplinary procesding!

instituted againmdt him. The applicant durinhg/pen
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under suspension. But if the prm:ntdingl u-?n already
started before his retirement, then after conclusion of

the proceedings &hat t?;mquaatiun winhd e capsusevead

whether the appl%caﬂt is entitled to entire salary

allowances orrn::{:(w'lura & so in visw of the fact that

the suspension n£;a;'ha#haan revoked. Whatever may bs

the position, let the same may be decided within a period

of 3 months., Thereafter the entirs amount whichever is

due may be paid to the applicant, With the above —
cbservations, the application is disposed of finally,

No order as to be costs,

. - s mC ~ Member(A) V.C.
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